=

Iti THE CEMTRAL AMINIST RATIVE TRIBUNAL, JAIPUR FENCH, JAIFJR

CP 68/ 2003 DATE OF QREBE: 3041 2004

RJ., M2ena son of Shrl Sunder Lal Msena zged ahoat 4% years,

rzsilent of Masiye Colony, MHear Wetzr Tanl, Gangepur City and
at present émplmwéﬂ cn the nost of Office Superintendznt Grade
I, Office of I (P May ), Gangapuy City Wast Canbral Rallway
under Kota Division

eses ApPlicant
VE RSUS

Shri Surzndre Kunsr Shanwa, Divisional Railway Manasger, West-
Central Railway, Fota Division, Kota,

oees Bespondent

Mr, T2j Pragkassh Shiima, Couns2l foxr the r2apondent.

Mr, C,B, Shamna, Counsel {for ths applicant,

CORAM ¢

Hontlkle Mre M,L, Chauvhan, Member (Judicial)
Hmt'hl: Mr, A K, Bhandari, Member (Adminisztrative)

ORDER (ORAL)

Ileamed coansz) fao the applicant submits that cost
of R:,%00/~, as awardzad, hasz b2en padd o the applicent, He
further submits that e does not want to press thls Contempt
Prtition at this stage and liberty may be given to the
applicant to challzngs the order dated 5, 1,204 (Annexur: R/L)
whzxzhby only profoema promotion has been grentsd to the
applicant, Libherty oranted]

2. The Contzupt Peiition shall stand disposed of, Motice
iszued to the respondent is herehy discharged,
4

(M.L. CI
MEMEL:P (J)
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